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Government of India? Every time
the Planning Commission is pointed
-out as one reason for all the delays.

2015

Shri S. V. Ramaswamy: I am sur-
prised that my esteemed friend, Shri
Thirumala Rao, was also a member
of the Government, should put this
question to me.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Efflux of time. That was some
years ago.

Shri S. V. Ramaswamy: But there
has been no change. So, I do hope
that a decision will be arrived at
quickly and the aspirations of the
people will be realised.

So far as the Resolution is concern-
ed, it is good that it has been placed
before the House, and it is good that
members from that area have spoken
so strongly about it, but I hope with
what I have said the hon. Membér,
having move it, will withdraw it.

Shri Gopal Datt Mengi (Nominated
—Jammu and Kashmir): Mr. Deputy-
Speaker, Sir, as the House has seen,
all the Members of Parliament from
Jammu and Kashmir have spoken in
favour of the Resolution. Not only
that, one hon. Member from Punjab,
belonging to the Hill areas, has also
supporied this Resolution. I am
happy and grateful that the Ministry
is taking a sympathetic view on this
question. But, at the same time, I
am sorry to say that the Ministry is
taking such a long time in finalising
the project. It should decide as soon
as possible whether it is taking the
southern or northern alignment be-
cause the whole progress, the whole
development of Jammu and Kashmir
has been stopped as a result of the
absence of this railway. Therefore,
my submission is, as I have mention-
ed before in my opening speech, the
extension of the railway line from
Pathankot to Riasi will usher in a
new era of industrialisation, of mine-
ral exploitation and prosperity for
the State. As our State progresses,
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as prosperity comes there, the em-

ployment potential would also in-
crease and, as a consequence of that,
thousands of Kashmiri people who
now have to go to Punjab and other
parts of India in search of employ-
ment will find work near their own
homes. Therefore I would submit
that the Ministry should give its
positive and most sympathetic con-
sideration to this Resolution and move
in “this matter as quickly ag possible.

With these words, I beg leave of
the House to withdraw the Resolu-
tion.

Mr. Deputy-Speaker: Has he the
leave of the House to withdraw the
Resolution?

Some Hon. Members: Yes.
The Resolution was, by leave, with-
drawn,

15.00 hrs.

RESOLUTION RE: PROCLAMATION
OF EMERGENCY

Shri Tridib Kumar Chaudhuri
(Berhampur): Sir, I beg to move the
following Resolution:—

“This House is of opinion that
the Proclamation of Emergency
declared by the President on the
26th October, 1962 need not be
continued any further and hence
recommends to the Government
to advise the President to revoke
the same.”

Sir, there would have been no
occasion for me to move this Resolu-
tion if the Government had carried
out and fulfilled the assurance that
was held out by the hon. Home Min-
ister when he wound up the debate
on the Preventive Detention (Am-
endment) Bill which we passed last
session. It is just two months back
that he gave us this categorical assu-
rance in reply to a question put to
him by our hon. friend, Shri Nath
Pai, that is, “We want to end the
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emergency very soon.” These are the
exact words that he uttered then.
But, unfortunately, the expectations
that were aroused by his promise
were not fulfilled.

In the mean time there have been

certain developments. We have
been given intimation of a
Bill which would soon be
brought forward before this House

not only for not abolishing the emer-
gency but making the emergency
provisions of the Constitution much
more drastic. As you know, Sir, in
that part of the Constitution which
deals with the emergency provisions,
article 359 only provides for the sus-
pension of the enforcement of the
rights conferred by Part III of the
Constitution in any court of law during
the emergency. But some doubt has
been expressed by courts whether
these rights which cannot be enforced
are not really held jn abeyance.
Therefore the Government is now-
coming forwarq with the proposal to
do away with those rights altogether
so long as the Proclamation of Emer-
gency is in force.

Shri Nambiar (Tiruchirapalli):
With retrospective effect.

Shri Tridib XKumar Chaudburi:
With the retrospective effect, as my
hon. friend just now said.

We have also seen how the other
day the hon. Home Minister as well
as his esteemed colleague, the hon.
Minister without Portfolio, Shri Lal
Bahadur Shastri, returned a stony
silence to the appeals that were made
by no less a person than Shri Hare
Krushng Mahatab, a distinguished
Member of the Congress Benches, for
ending the state of emergency, and
similarly to other pleas that were put
forward by other esteemeq Members
from this side of the House. It is clear
that the Government does not intend
to keep the promise that was held
out at that time through the assurance
of the hon. Homre Minister. Perhaps
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the hon. Home Minister was then im-
pelled to hold out that assurance
which I have Tead out just now because
he thought that that would persuade
the House to put its Stamp of
approval on the Preventive Detention
Act which he was much concerned te
prove as a much milder measure than
detention under the Defence of India
Rules.

In moving this Resolution I have
not been impelled by any intention
to minimise the perils thay still beset
the country although 14 monthg have
passed since the emergency was proc-
laimed on the morrow of massive ’
Chinese invasion. We all know that
the Chinese forces have not entirely
left our territory, that they continue
to occupy good chunks of our territory
even now although they have with-
drawn from NEFA  after the
proclamation of their unilateral cease-
fire. I am also not oblivious of the
fact that leaving aside China on the
other side, with regard to our neigh-
bouring country, Pakistan, as we have
just seen in the course of the debate
in *he Security Council, we are con-
fronteg with the conspirady of
Pakistan backed up by certain Western
Powers to seize Kashmir if that were
possible. All these things are there.
But, at the same time, we have to take
account of the fact that for 14 months
on our northern borders there has
been a stalemate and no fighting.
When I say that there has been &
stalemate, I am supported by the
statement of no less a person than Shri
Lal Bahadur Shastri, who the other
day referring to the question that
was raised by Shri Mahatab, said:—

“Shri Mahatah saig that the
emergency should not become,
more or less, normal affair. I
agree that there is a stalemate
and no progress has been made
since the Colombo proposals were
put up.”

It has already been commented in
the presg that so far ag Shri Shastri
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was concerned—I hope, he was speak-
ing out the mind of the Government
—the Government was not thinking
in terms of any resumption of hostili-
ties from our side, at our initiative cn
that front. That is why he clearly
indicated to the House, rather recom-
mended to the House on behalf of the
Government, that it should think in
terms of a peaceful solution of the
whole question.

So far as Pakistan in concerned,
although the situation is pretty alarm-
ing, we have grown used to s vast
part of our territory being under Pak
occupation since 1948. From 1948 to
1962 Government did not feel im-
pelled to proclaim a state of emer-
gency before the Chinese invasion
took place. That was done only
because a new enemy had appeared
on our northern frontiers, an enemy
whom we had trusted and believed to
be a friend, and justifiably then a
state of Emergency was declared. But
the question which confronts the
country now is that 14 months have
passed a stalemate has ensued and
the Government is now clearly think-
ing in terms of some peaceful settle-
ment of our gispute with Ching . . . .

Dr. M. S. Aney (Nagpur): If
possible.

Shri Tridib Kumar Chaudhuri: Yes,
i? possible. In that background the
quesiion that confronts this Parlia-
ment is whether the Emergency
provisions of the Constitution that
were promulgated by the Proclama-
tion of Emergency should be continuedq
any further. So far as our defence
efforts are concerned, there can be ro
two opinions about the fact that we
must continue our efforts and through
national defence mobilisation we have
to build up our strength. But as
Shastriji himself admitted, it takes
time. And, Sir, the Emergency provi-
sions are not needeq for the steady
building up of the strength of the
country, economic potential «r
defence potential of the country. We
are all determined to do that. We
do not want to resile from the solemn
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resolve that we took when we passed.
the Resolution to drive away the
aggressor from our soil. But the
events, the development, that have:
followeq since then have changed the
background and the time has now
come to see whether the Emergency
provisions should be continued or not.

What are these Emergency provi-
sions? If you look to the few articles
of the Constitution that deal with
Emergency, you will find that articie
353 provides, as an inevitable conse-
quence, of the Proclamation of
Emergency—as one  distinguished
American jurist, studying our Consti-
tution thoroughly, has 1emarked:

“It provides for the virtual dis-
appearance of the State Govern-
ments and the supersession of the
excrutive power of the States and
enables the Union Parliament to
make lawg conferring powers and
duties on Union officiale respect-

ing matters not on the Union
List.”
Then, article 354 empowers the

Union Government to do away with
the provisions for distribution of
financial resources between the States
and the Union. Article 358 automati-
cally provides for the suspension of
all kinds of civil liberties and funda-
mental rights of the citizens guaranteed
under article 19, that is, the right to-
freedom of speech and expression;
the right to assemble peaceably and
without arms; the right to move
freely throughout the territory of
India and the right to practise any
profession, or to carry on any occupa-
tion, trade or business. All these
rights automatically go away if the
Emergency is proclaimed. Again, there
is article 359 which provides for the
suspension by Presidential Order of
the right to move any court for the
enforcement of any or all the funda-
mental rights conferred by Part IO
of the Constitution. The question that
I want to put before the whole House
is, whether for the steady bullding
up of our strength, eeonomically,
meorally and otherwise, these Emer--
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gency provisions which are intended
to serve some pressing need, some
unexpected development, some un-
expected danger, are necessary even
after the passing of 14 months since
the actual fighting that was going on
on our northern borders stopped. We
all know how these Emergency provi-
sions have been embodied eventually
in the Defence of India Act, the
Defence of India Rules, and what
sweeping powers have been given to
the executive Government so that the
purposes of these Emergency provi-
sions of the Constitution may be ful-
filled. To what extent these sweeping
powers have enabled the Government
to build up the strength of the
country, to build up the morale of the
-country is another matter completely.
But I will take up some instances to
show how these powers have been
abused.

So far as the power of arbitrary
detention is concerned under the
Defence of India Rules, I do not want
to go into the details. This question
was agitated before the highest ccurts
of law in the land and the
Supreme Court of India by its
majority judgment and also by its
minority judgment held that these
detention lawg under D.LR. were
wltra vires of the Constitution. But
they were helpless because the order
hag been passed by the President
under article 359 of the Constitution
removed the right to move courts fo=
ihe enforcement of these rights. They
could not give any remedy. The
highest court in the land was not em-
powered to give any remedy. But the
-courts also came with an admonition.
“The majority judgment said:

“The inevitable consequence of
this position is that as soon as the
order ceases to be operative, the
infringement of the rights made
either by the legislative enactment
or by executive action can per-
haps be challenged by a citizen
in a court of law, the same may
have to be tried on the merits on
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the basis that the rights alleged to
have been infringed were in
operation even during the pen-
dency of the Presidertial Order.”

As a result of that adominition, the
Constitution (Eighteenth) Amend-
ment is coming now which will com-
pletely do away with the fundamental
rghts for the Emergency period with
retrospective effect

Sir, so far as the way in which
these powers have been used I may
give you some instances. The classic
instance is that of the Gold Control
Oider. The Government in their
wisdom took it into their head that
they have to prevent smuggling. And
if we are to believe the words of the
former Finance Minister, it was then
initiated—this Gold Control Order—
as a bold and courageous social
measure. Perhaps, it was, but it must
have some relation, some connection
with the immediate needs of defence
of India and Emergency. Was it
very necessary that it should be done
under the Defence of India Rules?
Now the Government have changed
their position. They have seen light
and they are now bringing forward
an ordinary legislation before the
Parliament in the shape of the Gold
Control Bill, by which the whole
position would be regularised. If that
is the position, why utilise the Defenc2
of India Act? For this purpose, why
throw so many people, thousands and
lakhs of people, into economic wilder-
ness and unemployment gnd deprive
them of the right to move courts for
enforcing the right to pursue any
profession or avocation for their
livelihood.

Then, I come to freedom of press.
Of course, as far as the freedom of
press is concerned, this Government
is very chary, very cautious and very
circomspect  about coming down
heavily on monopoly press. The
monopoly presg in this country has
full freedom to hold up the Govern-
ment and its Prime Minister to ridi-
cule, to fun down its foréign policles
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and to run down its economic policies.
There is the Press Advisory Council,
and there are alsp other machineries
of the Government, such as the Press
and Information Department and so
on, but the monopoly press is never
touched.

Here, I have in my hands a wonder-
ful instance of curbing of freedom of
press for furthering 1the defence
effort; of the country. In distant
Tripura, there was 3 small paper
published by some political workers
with not much of capital resources to
back them up. This paper in its
letters-to-the-editor column published
a letter which quoted from the speach
of the then chairman cf the Terri-
torial Council of Tripura, who now
happens to be the Chief Minister. The
writer had quoted from the proceed-
inge of the Territor‘a] Council. That
gentleman whose speech was quoted
‘was reported to have said:

“Al] the tribal people in Tripura
are the agents tp the Communist
Party . ”,

Here was a letter to the editor in
this small paper, just asking whether
this was not fomenting or provoking
communal disorder and communal
excitement. Subsequently, of course,
this gentleman who was the chairman
of the Territorial Councii hag become
the Chief Minister. But even before
he became the Chief Minister, the
Chief Comm’ssioner of Tripura came
cut with an order under the Defence
of India Rules in the following terms:

WHEREAS I am satisfied that in
the issue of the Tripura Katha,
dated the 13th January, 1963,
the Janasiksha Co-operative
Printing Works, Ltd.,, Agartala,
have printed ang published under
the caption IThe Ki Ugra Sampra-
darik O Prarochanamulak Pra-
char Nay? In the portion titled
‘Chithi Patra’ a prejudicial report
intended or likely to promote
feelings of enmity and hatred

2147 (Ai) LS—86.
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between differenty classes of

persons;

AND WHEREAS, the said
Janasirsha Co-operative Printing
Works, Ltd.,, Agartala have been
used for the purpose of printing
and publishing aforesaid prejudi-
cial report;

NOW, in exercise of the powers
conferred by sub-rule (1) (f) of
Rule 45 of the Defence of India
Rules, 1962, I hereby direct the
said  Janasiksha Co-operative
Printing Works, Ltd.,, Agartala, to
deposit . . .”.

This was how the defence of India
was being furthered by suppressing
the expression of opinion by a very
small and poor journal. And we in
Delhi know how the big monopoly
press holds up Government to ridicule
with impunity day in and day out,
and even the hon. Prime Minister, in
spite of all his power and pres‘ige
could not silence them, although the
entire armoury of the Defence of India
Rules has been there,

Let us not think that Government
do not have the fullest powers neces-
sary. But we have seen how during
these fourteen months, they have been
chary of employing the powers under
the Defence of India Act and the rules
thereunder, to hold the price-line.
They have been reluctant to use these
powers against the hoarders and pro-
fiteers.

Only yesterday, we heard the hon.
Finance Minister saying in this House
that because he had no power, he
could not trace the vast sums of un-
accounted money which were circulat-
ing in the country. And he said also
that he did not even know the amount
which was actually circulating. And
he added that this money arose out of
tax evasions. But he does not re-
member, and his Government does
not remember, and the most powerful
man sitting over there does not
remember, that there is such an
enactment called the Nefence of India
Act and the rules thereunder, by
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enforcing which he can stop these
things and his Government can stop

these things.
Shri Nambiar: But he fights none.
Shri Tridib Kumar Chaudhuri: I

hope he will not fight my resolution
but accept it.

Shri Harish Chandra  Mathar:
(Jalore): Do not forget the ‘man-
eaters’.

Shri Tridib XKumar Chaudhuri: I
have to refer again to my hon. friend
Shri Mahatab’s reference to the emer-
gency. He reminded Government that
people should not be acclamatised to
emergency. But I would like to look
at it from the opposite angle. It is not
so much the people who are getting
acclimatised to the emergency, but it
is the officialdom, the people who
wield these powers, the officers, or the
officer class, or the bureuacr\acy, or
the top officer class, who are getting
acclimatised to these things to their
emergency powers, and there lies the
danger.

We are passing through very grim
times. One hon. Member reminded us
only two months back in connection
with the Preventive Detention Act
that India was the only country where
the flame of democracy was held high.
As a Marxist, I have many things to
find fault with in the sort of demo-
cracy that is operating here, But, even
then, T would appeal to all sections of
the House not to perpetuate these
powers in the hands of the bureau-
cracy. We have known, and many
Members of this House also know how
these vast powers and sweeping powers
are being utilised. Even now, I would
submit that we should review the
whole position and recommend to Gov-
ernment unanimously that they should
advise the President for revocation of
the proclamation of emergency, so
that we can build up our strength
through normal rules and normal
constitutional procedures,

Mr.

Deputy-Speaker:
moved: .

Resolution
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“This House is of opinion that
the Proclamation of Emergency
declared by the President on the
26th October, 1962 need not be
continued any further and hence
recommends to the Government to
advise the President to revoke
the same.”.
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The time alloted for this resolution
is 13 hours.

Shri Bade (Khargone): The time
may be extendeq because 1} houre are
too short for the discussion of this re-
solution.

Shri N. C. Chatterjee (Burdwan):
It is a very important resolution.
Therefore, time may be extended.

Mr. Deputy-Speaker: The report of
the Committee on Private Members’
Bills and Resolutions regarding time
allotment was adopted by the House
only this afternoon.

Shri Ranga (Chittoor): That is
true. But, still, the Chair has the
power to extend the time by an hour.
We made that allocation in the com-
mittee under your chairmanship.

Mr. Deputy-Speaker: Then, a regu-
lar motion may be moved for extend-
ing the time.

Shri Ranga: I beg to move:
“That the time allotteq for this
resolution be extended by one
hour.”
Shri Warior
the motion.

(Trichur): I support

Mr. Deputy-Speaker: The question
is:

“That the time allotted for this
resolution be extended by one
hour.

The motion was adopted.

Mr. Deputy-Speaker: So, the time
is extended by one hour.

From the Opposition alone, there
are about eight Members who wank
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to speak. So, they may take eight to
ten minutes each.

An Hon. Member: Is the House
going to sit one hour more?

Mr. Deputy-Speaker: I said that the
time had been extended by one hour
more. The House will not sit one
hour more,

We shall have 2% hours for this re-
solution, including the time taken al-
ready by the hon. Mover,

Shri Harish Chandra Mathuar: Do 1
take it that the House will not conti-
nue to sit after 5 p.m.?

Mr. Deputy-Speaker: Yes.

Shri Harish Chandra Mathar: Then,
you will be cutting out the other re-
solutions which would otherwise have
come up.
is the

Mr. Deputy-Speaker: That

intention of the House.

Shri Sinhansan Singh: I think they
will come up on the next day,

Shri Harish Chandra Mathur: No, I
think there has to be a fresh ballot.

15.28 hrs.
[Shri Thirumala Rao in the Chair.]

Shri Warior: I rise to support the
resolution brought forward by my hon.
friend Shri Tridib Kumar Chaudhuri.

The other day, the hon. Home Mi-
nister, in the course of his reply to the
debate on the Vice-President’'s Ad-
dress had emphatically pronounced
that there was more reason now for
keeping the emergency than before
because there were more things of an
emergent nature, )

Of course, he did not clarify the
position. It might be he has the pre-
monition of new troubles in Kashmir
or from East Pakistan in his mind. It
is quite possible, because the whole
debate itself centred more or less on
that pivot. I do not want to minimise
the gravity of that problem which is
facing us, which had been facing us,

PHALGUNA 2, 1885 (SAKA)

Proclamation of 2028

Emergency
and which will face us for
some time more. But should
that be brought forward as a
justification to continue thigs emer-
gency. When actually, the Chinese

army invaded our country and Gov-
ernment brought forward this mea~
sure, even the Communist Opposition
supported the Government knowing
full well that the Government by this
is armed with something which would
hit the supporters themselves. And we
had it. As soon as some of us went
back to our places after passing this
measure, supporting it, not opposing—
if we had opposed it, we would have
haq that gratification at least that we
had opposed is, still the majority pass-
sed it and hence we have to suffer it;
that is the tragedy of the whole thing—
as soon as we landed back at our
places, we were arrested. Even now,
two hon. Members of this
House from Tripura, Shri
Dasaratha Deb and Shri Dinen
Bhattacharya are in detention under
this measure. The former had been
continuously a Member here for three
times. Against him the ruling party
had put up the most influential, most
powerful person in that place and he
never got elected. That representa-
tive is languishing in a prison in Bijhar
for the last 14 months. Tripura has
thus no representative in this demo-
cratic set-up. It is just like a Kish-
kind where Rama cannot land, at the
same time where Sugriva cannot go.

There are 8 MLAs of the Opposition,
elected members in Tripura, who are
also in prison, under the emergency.
There is no opposition there in Tri-
pura in their Council. What is the
rtesult? The result is that the Gov-
ernment party can do anything with-
out any opposition.

This sort of democracy won’t work.
The elected Opposition there, real rep-
resentatives of the people, are muz-
zled, kept under prison. The voice of
the people whom they represent is
also silenced. That is how this demo-
cracy is functioning.
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They had to undertake a fast to get
normal, decent treatment in the Bihar
Jjails.

An Hon. Member: Bihar?

Shri Warior: Shri Dasaratha Deb
and Shri Dinen Bhattacharya were
not kept in their own places; they
were transferred to Bihar, to the cli-
mate of which they are not acclima-
tised, and kept there without the usual
facilities given even to blackmarke-
teers and hoarders, whom the Govern-
ment were compelled to arrest at
times. That is the sort of thing going
on.

There are also such people in Maha-
rashtra. You can arrest anybody, You
have only to say that they are com-
munists, or that they have been as-
sisting the Chinese. I do not know how
many people indirectly have helped
in this country those black-marketeers
and hoarders who, in particular, had
been more instrumental than anybody
else in demolishing and destroying the
morale of the people, their strength
to stand up against aggression not only

from the Chinese but also from Pakis-

tan. {

Look at any Government Depart-
ment, any Government undertaking or
office. If the Home Minister is able
to go through any of them, he will see
more seething discontent against this
Government.

It is with this apparatus that this
Government is going to protect this
country! That is the result of this
emergency proclamation.

1 am one with Government for
the emergency proclamation; I am one
with them in protecting this country.
I am agreeable to whatever machi-
nery they want, whatever powers
they want, whatever resources they
want—not only I but my party also.
But this is not, the way to go about it.
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Shri Peter Alvares is sitting here.
He was also arrested under the DIR.
Ordinarily they may say so many
things about democracy. But the fact
of facts, the fact of the case, is that
we are in a police state.

Shri Nath Pai (Rajpur): Ah!

Shri Warior: Many will say ‘ah’.
But the fact is that. I am a repre-
sentative, as any other hon. Member
in this House, of 7—8 lakh people.
But my conduct and character
depend upon the silly certificate of an
ordinary constable!

If I cease to be a Member of Par-
liament tomorrow and ask for a pass-
port, an ordinary constable will say:
‘Look here, that chap spits fire in the
morning and evening. Do not give him
passport.” My respectability, my public
status, my former membership of Par-
liament—everything gone with the
winds.

That is the essence of the police
state. A police state does not mean
that the policeman wil] always sit on
my shoulders. That I won't allow. It
is not in that physical sense, It is true
physically when they keep me inside
a lock-up. I have had that enough
under the British and under the Con-
gress. But it is the policeman’s word
that counts. Against the word of a
representative of 8 lakh people, it is
the word of the ordinary police const-
able that prevails. TUnder such a
State, this emergency is just like a
boil on a hump. Usually, the camel
has a big hump, but when a boil also
comes on the hump, it will be a hump
upon hump. In a police state the
emergency is just like that. Ordi-
narly itself, we cannot move.

Mr. Chairman: Can the hon. Mem-
ber enlighten the House what was the
procedure when his Party was in
power in the State of Kerala?
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Shri Nambiar: I can say that. No
preventive arrest, not a single case.

Mr. Chairman: I wanted some in-
formation from the hon. Member.

Shri Warior: I will give it. (In-
terruptions).

Shri Swell (Assam-Autonomous
Districts): Can the Chair be parti-

san?

Shri Warior: In the debate on
Kerala which took place here, you
would recollect what Pantji said. He
said that if the Communist Govern-
ment in Kerala had used the Detention
Act, they would have avoided shooting
down people—he said some such
thing.

Shri Nath Pai: You only shot.

Shri Warior:
your police shot.

Shri Nath Pai:

Against our orders,

Our police?

Shri Warior: Because the PS.P.
and the Congress were so influential
there. We had been at the helm of
affairs, but actually the police were
under the Congress and the P.S.P.
That is always the case (Interrup
tions).

When the question of the rights of
the workers come, then at once like
a hunted ghost the emergency comes.
But when the gquestion of actually
dealing with the anti-national, anti-
soc'al elements come, the emergency
closes its eyes. I know that the Gov-
ernment hag caught hold of a few
people here and there who were do-
ing big mischief. But that was be-
cause it was unavoidable. Govern-
ment had peen forced to do it. But
that did not deter those people. They
are laughing in their sleeves now—
black-marketeers and profiteers. With
all this small action, they know this
is only a smokescreen to conceal the
rcal direction in which the Govern-
ment is moving.

The Government actually did not
use the emergency powers given to
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them in the proper way to protect the
nation, to protect the interests of the
people and the interests of the working
class. Even now the emergency is
used like that. Not only is it un-
democratic, not only has it pot been
used to protect the country against
foreign invaders, but actually it has
become an impression of suppressing
the legitimate rights, privileges and
interests of our .people. Hence it is
high time, it is highly necessary
that it be ended. When the Govern-
ment wants it in an emergent mom-
ent that the country has to face,
immediately, without a second thought
this august House, with all the part-
ies inside it, will be at the beck and
call of the Government to support a
proclamation of this sort and help the
Government, but other wise we cannot
but support this resolution of Shri
Tridib Kumar Chaudhuri.

Shri Alvares (Panjim): One a point
of information, I would like to inform
the House that I have not yet had
the privilege of being arrested under
the Defence of India Act.

Shri Warior:
correction.

1 said subject to cor-

Shri Nambiar: He should have

pointed the hand at me. It is the
wrong side, that is all.

Mr, Chairman: Shri Narasimha
Reddy.

Mr. Harish Chandra Marthur: Let
it be one from the side and one from
that side.

Mr, Chairman: I am trying to
accommodate ]l sides. I do not
want to upset the order already
arranged by the Deputy-Speaker.
Apart from that, I am trying to ex-
ercise my discretion in a way that
will balance the debate.

Shri Harish Chandra Mothur: That
is all that T want. Le¢ there be an
answer to these points.
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Mr. Chairman: I should like to
draw the attention of hon. Members
to the severe time-limit. Not more
than ten minutes can be allowed.

Shri Sheo Narain (Bansi): You
have said the Deputy-Speaker has
given you a list. We should know
whether our names are there or not.

Mr. Chairman: I have taken the
House intp confidence, but I am not
bound to disclose everything to you.

Shri Narasimha Reddy (Rajampet):
I am at one with the Mover of this
resolution that the emergency should
come t0 an immediate end.

This resolution hag not come a day
too soon. Already the emergency has
been used to strengthen the ruling
party to curb opposition, to impri-
son inconvenient Members of Parlia-
ment and Members of the Assembly,
and to make unabasheq inroads into
the domain of individual freedom
which is the cornerstone of parlia-
mentary democracy.

This emergency ang the Defence of
India Act were considered necessary to
prevent the sabotaging of the war
efforts, to curb those elements which
had extra-territorial loyalties and
which were simply waiting for
the Chinese to take possession of the
soil to give the reins of Government
into their hands, they vainly tried to
do for these long years. In short, this
emergency was considered necessary to
bring under check such elements and
to eliminate all those people who were
considered to be working against the
safety and integrity of the country.

But, instead of that, what do we
see? We see that these elements are
flourishing ang multiplying themselves
like beehives all along the Himala-
yan frontier; they are flourishing un-
checked, with absolute immunity to
their freedom. To me it appears as
though they are more or less treated
like the adopted sons of the Govern-
ment.
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My friends the Communists have
been vociferous and almost tumultuous
in their opposition to this emer-
gency. I Dbelieve their opposition

is only lip-deep, for, what have
they to fear about this emer-
gency? The emergency is being used

for curbing political parties whom the
Communists consider as their potential
enemies. Have not the Communists
helped the Congress in all the by-
elections after the emergency? After
the emergency, the Communists and
the Congress people became strange
bed-fellows overnight. What the Com-
munist younger brother says today,
the Congres elder brother does tomor-
row. The Communists wanted land
ceilings, it N§ done; the Communists
wanted tenancy legislation of their
own brand, it is done; the Com-
munists wanted nationalisation of the

* Life Insurance Corporation, it is done;

the Communists want nationalisation
of banks, and as sure as the Sun
rising in the east, it will be done.

Shri Nambiar: All good things must
be done.

Shri Narasimha Reddy: The Com-
munists were dissatisfieq with some
of the elements in the Cabinet whom
they considereq were not in tune with
their ideology, and the heads of three
Ministers rolled on the floor.

Shri Nambiar: No heads rolled.

Mr. Chairman: What about the
emergency?

Shri Narasimha Reddy: I am speak-
ing about the emergency.

The Communists wanted the Consti-
tution  (Seventeenth) Amendment
Bill for the complete elimination and
extermination of the ryots, and the
Seventeenth Amendment Bill appears
in 3ll its glory red, lurid halo, and it
is going to give the death knell to this
civilization of ours which has endured
during the centuries. So, the Com-
munist cry against this emergency is
only intended to be a propaganda
stunt during the elections, g5 that
they might shine before the people as
great defenders of the people’s rights,
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But the common people are deeply
exorcised at this dangerous situation
of our country. They know that these
Chinese devils, if allowed unchecked,
would be the despoilers of our homes,
our lives, our culture, and our civi-
lisation, and they are prepared to do
their utmost to sacrifice their utmost,
in orfer to repel the invader, as was
quite evident when the emergency
was first announced. But instead of
seeing an enraged, infuriated nation
re occupying the territories that have
been invaded by the Chinese, we see
the spectacle of a Government ner-
vous and shaking, unable to make up
its mind, waiting for every fashion-
able breeze of mediation to come to
their rescue, in shorty preferring
an inglorious peace to the perilous
vindication of honour. Now that it is
not done, I feel that this emergency
is being pursued only for the purpose
of serving a political party and
more or less, of liquidating the opposi-
tion.

We consider that the emergency
should be immediately ended. Unless
tangible and determined steps are
taken by the Government to enter
the soil which was invaded by the
Chinese, there is no excuse for
the Government to continue this
emergency. I would suggest to
the Government to suspend this
emergency in areas other than the
Himalayan borders immediately.
Failure to do so would be a sacrilege
to the memory of those heroes and
patriots of our country who fought and
died so that a free India may emerge
with liberty of speech and freedom
of action—a model to all nations
which stand for individual freedom
and for the dignity of the human
spirit.

Shri Harish Chandra Mathur: Mr.
Chairman, if you will permit the
boiling eloquence of the first two
speakers to settle down angd if you
permit the grain to be separated
from the chaff, you will find that not
one single argument has been adv-
anced against the continuance of
emergency. They have only said that
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no positive and effective use was
made of the emergency provisions;
that big shots were allowed to go,
that the prices are going up without
any effective counter steps and so
on. Their only complaint was that
these provisions are not being effect-
ively used. My friend from the Co-
mmunist Party said that there was,
on the other hand, abuse of power
for political purposes. There was
not one single argument to say
against emergency provision in the
preseny context; it was not made
use of or abused,

Shri Nambiar: It is a wrong read-
ing of the earlier speeches.

Shri Harish Chandra Mathur: Let
us understand the entire position.
Is the present situation of Pak-
Peking axis against the security of
this country more dangerous or not?
Are the hon. Members sitting in the
Opposition prepared to vouchsafe,
their hands in their heart, that the
count?y is safe, that Pakistan and
China have no designs against us?
I would join with those hon. Mem-
bers if they say that Government
must make judicious and effective
use of the emergency powers which
this Parliament has unanimously
placed in their hands and that there
should be mno ineffective use or
abuse of those powers. So, the
present Resolution has no legs to
stand.

Only two days ago, hon. Members
one after another, waxed eloquent
that it was Pakistan which engine-
ered all sorts of mischief and the
holocanst in East Bengal with a view
to create trouble in Calcutta and em-
otional and communal upsurges in
Kashmir, that all over the country
there is a widespread net of saboteurs
and that the country should be
vigilant and alert. If there could
be a danger to the country, it was
not when China bad launched hot
aggression against this country as
everybody was then alert and no

. warning was necessary but it is now
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when the dubious and most danger-
ous insiduous peace offensive has
been launched by China. From
that patriotic instinct I would ask the
hon. Members to approach this ques-
tion, We are with them if they say that
there should be no abuse of emer-
gency powers. In fact we have our-
Selves never missed an opportunity
to point this out to Government
when it has gone astray. It is not
only to their interest; it is to our
own interest; we have greater stak-
es than the Opposition; it is our
right of self preservation and we
would always take that attitude and

never hesitate to tell the Govern-
ment where they are going wrong.
I wish that no wrong climate is

created in this country that eme-
rgency s being perpetuated simply
because of political reasons or that
the Government want to take ad-
vantage of it,

Now, much has been said about
bureaucracy. I do not know what
other agency we should have for
effective implementation of the pro-
visions. Bureaucracy or civil ad-
ministration is only an instrument of
the Government to give effect to the
provisiong of the laws. If we have
not got g good bureaucracy, it is not
only for the emergency purposes but
for all the purposes. That i5 why
I have been trying for the last seven
Yyears to suggest measures and means
to improve the working of the bure-
aucracy. There again I am one with
my hon. friends. But we must see
that bureaucracy is always expanding
in any democracy, in any welfare
State. You can take UK or USA or
any other country, democratic wel-
fare State, bureaucracy has got to
function and got to expand. In that
context, there is all the more neces-
sity for administrative reforms for
providing ways and means to improve
upon procedures. Let us not, there-
fore, confuse the issues and let us
understand why “we want these pro-
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Shri N. C. Chatterjee: Sir,  when
India was under foreign domination
and when the British imperialists
were exploiting India’s manpower for
their own purposes, even then, during
the worst period of emergency, they
d‘d not block access to courts to
citizens who had been detained.

Mr. Chairman: I may inform the
hon. Member that most of us who
were detained had no access to courts
for a long time.

Shri N, C. Chatterjee;: May I re-
mind you, Sir, that I had the privilege
for the first time to appear in the
Federal Court, which was next to this
Chamber, on behalf of a number of
persons who were convicted under
Ordinance 2 which was the challenge
of the British power to Gandhiji’s
‘quit India’ movement. You know
that criminal courts were set up and
special procedures were adopted, with-
out any trial by jury, without any
appeal. All these practically reversed
the due process of law. Even then,
the British Chief Justice of the Cal-
cutta High Court and other judges
declared Ordinance II as illegal and
issued an order of habeas corpus. writ,
in favour of the prisoners and they
were released. The Federal Court
also did that. The Federal Court dec-
lared Ordinance II to be illegal, and
ordered the detenus, the prisoners, to
be set at liberty. I am ashamed to say
that in free and democratic India we -
have deprived the Indian citizens,
under the plea of emergency, to have
access to courts of law and no court
today is competent in India to issue a
writ of habeas corpus. We have re-
duced the fundamental rights to a
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mockery. We have denied the basic
human rights to our citizens.

16.00 hrs,

It was our great glory and pride
when we in India conferred on our-
selves the fundamental freedoms, the
basic human rights on our citizens, and
we did not want to make them mere
pious platitudes; we gave them funda-
mental rights and we gave them re-
medial rights. You know that article
32 has been a remedial right. Mr.
Justice Shastri pointed out in the great
case. Organiser and Crossroads case—
delivering a unanimous judgment in
the Supreme Court of ndia—‘“here we
have made a remedial right and it is
a guaranteed right. Therefore, we
have made article 32 a fundamental
right.” What has happened today? You
know, and some hon. friends also
know, I had the privilege to appear for
a number of detenus in different
courts including the Supreme Court of
India. Especially I had the privilege
to fight not merely for Communists
detenus but for detenus belonging to
other parties, the Socialist party and
other parties. You know what the
highest court in India has said. The
highest court in India has declared that
these Defence of India Rules which
have been enacted in the name of
emergency are thoroughly unconstitu-
tional. I was in that case. You can
take it from me that this is all borne
out by the records, and I am not say-
ing anything which 1is not correct.
The Attorney-General of India = was
asked by the Chief Justice, “Before
you sit down. you answer the conten-
tion raised by Mr. Setalvad and Mr.
Chatterjee: are these Defence of India
Rules unconstitutional and repugnant
to articles 14, 19, 21 and 22 of the
Constitution.” The Attorney-General
of India had to concede that these are
unconstitutional. These were in vio-
lation of the fundamental rights gua-
ranteed. Still. the Supreme Court of
India could not do anything because
of the President’s proclamation of
emergency. The right that the Indian

-
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citizen had even under the British

imperial regime has now been denied.

Therefore, this rule of law has been.

frustrated.

Mr. Setalvad, in a recent article
which he has contributed to the maga-
zine issued by the Bar Association of
India calleq Indian -Advocate, has
said: “It it not a flagrant violation of
the rule of law that our country be-
lieved to be functioning under a de-
mocratic Government should delibera-
tely put and keep on the statute book
and enforce laws impairing the perso-
nal liberty of the citizen admittedly
inconsistent with the provisions of the
Constitution?” 1 am pleading for the
rule of law. I am pleading for the
vindication of fundamental rights and
fundamental human liberties. I am
saying that you are exploiting the
emergency for political and party pur-
poses. I can prove it.

I was fighting an election two months
back in the district of Burdwan. You
will be amazed to know that in the
month of January—in the earlier part .
of that month—an announcement was
made that the leader of the opposition
and other detenus would be released.
It might be that they were thought to
be dangerous to the safety and secu-
rity of India. But at least the Gov-
ernment of the country realised that
there was no necessity for detaining
them under the Defence of India
Rules. Therefore, they declareq that
they woulg be released. But the elec-
tion was on the 22nd January, and
you will be amazed to know that they
were just released 36 hours before the
actual polling took place. What was
the necessity of keeping them in de-
tention? Why was the leader of the
opposition kept there in detention
when the Government had announced
that they would be released? I am
obliged to three Memberg of Parlia-
ment, of this House, Shri Chaudhuri,
Dr. Lohia and Professor Mukerjee,
who had gone to my constituency and
did their bit for me. ,But why was-
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the leader of the opposition kept in
detention, and why were two mem-
bers of the West Bengal legislature
kept in detention? They were releas-
ed just 24 or 36 hours before the
actual polling,

Shri Tyagi (Dehra Dun): Were you
supported by the Communists?

Shri N. C. Chatterjee: By all, by
every party, by all democratic forces
and progressive forces. (Interrup-
tion). What I am telling you is, this
is perversion. They are utilising this
emergency for party purposes, for
political purposes. This just does not
‘behove a democratic Government,

We have deliberately placed these
fundamental rights on a high pedestal;
we are bringing them down now and

~ we are making them pious platitudes.
Therefore, I am saying that if the rule
of law is itself reduced to nullity, it
will be a disgrace to India. We have
taken our oath under the Constitution
of India. What is the good of taking
the oath and ultimately making a
mockery of it? The Chief Justice of
India, Mr. Justice Gajendragadkar—
he was not then the Chief Justice—
delivered the majority judgment in the
Defence of India Rules case and clear-
ly pointed out that this was unconsti-
tutional. I have got the judgment; he
has said that this is unconstitutional
and the rights which have been in-
fringed when this emergency is in
operation under the Presidential order
have got to be vindicated later on.
If any act of indemnity is passed we
have got to carefully scrutinise it.
‘What are you doing to do? The Vice-
President’s address shows you are try-
ing to amend the Constitution in order
to perpetuate and legalise this illega-
lity. Legalise what? Not merely the
ordinary violation of the law, but lega-
lise a blatant violation of the Consti-
tution itself.

The Supreme Court points out the
danger ahead. Mr. Justice Subba
Rao had pointed out that three cours-
es are open: amend section 491 of the
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Code or pass a law consistent with
the fundamental rights or you can do
either. But now what are they going
to do? You are amending the Consti-
tution for the purpose of legalising
the conscious and deliberate violation
of the Constitution and the guarantees
given in our charter. I submit, there-
fore, that there is absolutely no neces-
sity for making a continued mockery
of the rule of law in this country, for
denying this basic human right. What
is the good of having the Supreme
Court of India, what is the good of
having article 32 of the Constitution,
and what is the good of the Supreme
Court of India saying that consciously
and deliberately the makers of our
Constitution gave to every citizen of
India the right of direct access to the
Supreme Court for the purpose of
vindication of the fundamental rights
including liberty of speech, freedom
of expression, freedom of movement
and also personal liberty? Now, you
do not allow the man to go to the
courts, and even when you allow him
to go to the court the court says, “I
am absolutely impotent to give you a
writ, either Habeas Corpus or Quo
Warranto, nor give an order although
it is illegal.” 1 am submitting that
this is a serious matter which brings
disgrace to us. This is a serious mat-
ter which reflects on the Government
and on the Parliament. Therefore, it
is in India’s interests, it is in the in-
terests of the Government itself, in
the interests of democracy—and the
interests of democracy will be fur-
thered—if we stop this emergency.

When the Chinese aggression came,
the whole of India was united, and
there was a spontaneous emotional
upsurge and an integration which was

spontaneous and automatic. Where is
that now?
Shri Ranga (Chittoor): Destroyed.
Shri N, C. Chatterjee: They have

destroyed it. We actually heard the
other day one hon. Member saying that
the President Mr. Maop has declared
that the Indian army is invisible in
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peace and the Indian army is invisible
in war! What are they doing? You
are only talking. The talking machine
can go on without any emergency,
without any such legislation, and
without denying the basic human
rights of the pcople.

Therefore, for the vindication of the
rule of law, for actually enforcing the
basic guarantees which are provided
in the Constitution, for upholding the
sanctity of our organic law, I humbly
submit that this emergency should be
ended.

Shri Kappen (Muvattupuzha): Mr.
Chairman, Sir, 1 rise to oppose the
resolution not because I speak from
this side of the House, not because I
want the declartion of emergency to
continue indefinitely, but because we
may not have a wrong sense of secu-
rity and a feeling of complacency,
without understanding ang appreciat-
ing what is taking place around us,
both inside and outside the country. I
have been very carefully listening to
the speeches made here by the opposi-
tion, advancing reasons for withdraw-
ing this declaration of emergency. ‘I
was really surprised to hear such an
eminent person like Mr. Chatterjee
comparing the present time to the
British times, He was complaining
about the declaration of emergency.
He will kindly understand that the
declaration was made by the will of
the people, because this Parliament
approved that idea. So, there is
absolutely no comparison between
what is taking place now and what
had happened in British India.

As pointed out by Mr. Mathur, real-
1y this is the blackest hour in“the his-
tory of this nation. If we view the
things and happenings internationally
and internally, we will find that we
are facing a peril greater than at the
time of the Chinese aggression. We
are facing a triple challenge. There
is the challenge of the Chinese. As
pointed out by the Vice-President in
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his gracious Address, that the Chinese
army concentration has increased on
the northern border. At the same
time, we hardiy escaped a resolution
against us in the Security Council.
Even the countries of Africa and Asia
have not understood our position cor-
rectly and an eminent person speak-
ing about what has happened in this
country has said, addressing the Indian
Council of World Affairs at New Delhi,
that the reports published in the Afri-
can and Asian Press regarding the
happenings in Calcutta were fantastic.
How did this happen? It is because
of the insidious propaganda of Pakis-
tan, supported and abetted by the
West. So, we are facing a triple chal-
lenge of Pakistani hatred, Chinese ex-
pansionism and Western pressure tac-
tics to bring India into submission on
the Kashmir question. How are we
going to face this triple challenge

Any amount of bravado is nat going
to save us. There are people who
have said, why not go and recover the
territory from the Chinese? What do
they know of modern warfare, I ask.
Is it child’s play? It is easy to say,
go and fight; but what will be the
condition of this country if you go and
provoke a war now? Let us be prac-
tical men. Let us face facts. There
is no purpose in having any amount
of bravado; that is not going to save
us. However much we may feel sym-
pathetic towards the poor persecuted
minorities in Pakistan, do you think
we can do anything effective to help
them now in the present context? We
must understand our position correct-
ly. That is why Shastriji has pointed
out, “Do you want war? Say it
then. Or, do you want peace?” That
is the crucial question we have to con-
sider.

If you want really to face the triple
challenge, as I have pointed out, there
is only one way for this nation and
that is for this nation to stand united
as one man, forgetting our differences
of party, religion, community and lan-
guage. What is it that we obtain in
the country now? Just think of what
one enthusiast of the, DMK party said
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.in Madras. He talked of self-immola-
tion so that the imposition of Hindi
may be opposed. What happened in
this House? Have we forgotten so
soon the scenes created by the Hindi
protagonists even in this House? Was
it not only day before yesterday that
Shri Prakash Vir Shastri said......

«ft a¥ : gzt W gEAA ART
FLINAT |
Shri Kappen:
what he said.

Shri Bade: Is he speaking of the
emergency or about discipline in the
House?

I could not follow

Shri Kappen: Was it not day before
yesterday that Shri Prakash Vir Shas-
tri pointed out that Communists and
communalists have joined hands in dis-

“ rupting the country? I do not know;
he has said it. Even the Communist
Party will have to admit that there is
a section in the Communist Party who
are pro-Peking in their attitude.

Shri Nambiar: There
section,

is no such

Shri Kappen: The rumblings of the
differences between you people have
been reported in the Press and they
are reverberating in our ears. Think
of what happened in Kerala when the

Communists were in power there.
What did they do? There was no
police. They were demoralised by the

Communist Party. It was the Com-
munist cells which were ruling the
State. The Communists were the
police and the magistracy. That is
what happened there.

Therefore, as 1 pointed out, there is
now only one way for the country—to
stand united. Are we having that at-
mosphere in the country? Look at
every part of the country. The Op-
position has been complaining about
what happened in Nagaland. They
have been complaining about what the
hostile Nagas have done. They have
been complaining about various other
things, that have happened in the
country to show that there is disrup-
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circumstances, I ask, wil] it be wise
for us to withdraw this declaration of
emergency? Are we having peace in-
side the country or outside?

2046

Shri Nambiar: No peace.

Shri Kappen: Sir, I do not want to
take any more of your time. I only
want to say that I heard Shri Chau-
dhury and I think all the arguments
that he advanced are in favour of
continuing the emergency. He spoke
of the Chinese aggression and he also
spoke of the Pakistan1 army equipped
with American equipments standing
there in Kashmir on the borders of
India. He has also pointed out that
we are passing through a very diffi-
cult situation. And, this is the situa-
tion when the emergency must con-
tinue.

Shri Nambiar; The presence of
emergency for 14 months has not
created any change now.

Mr, Chairman: Shri Nath Pai.

Some hon, Members rose—

Mr. Chairman: Order, order.
must allow me to do my business.

You

Shri Bade; I think the Deputy-
Speaker has made out a list of spea-
kers.

Mr. Chairman: You will have your
chance. But I should like to remind
hon. Members that the time limit is
not more than ten minutes. I may
also say that if they are brief, to the
point and not repetitive, we can ac-
commodate more hon, Members.

Shri Tyagi: Sir, we are proceeding
on high traditions of Parliament.

Shri Nath Pai; Mr Chairman, I
think the fact that this very important
matter has been brought before this
House in the form of a private resolu-
tion should not detract the importance
of the matter which the House is being
called upon to debate today. I think
the onus of proving, of establishing a
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case for continuing the emergency in
this country lies squarely on the shoul-
ders of the Union Government and
particularly on the shoulders of the
Home Minister. An emergency is an
abnormal state of affairs. As Shri
Chatterjee has tried to establish, the
Government has assumed powers of an
extraordinary nature very unusual in
a democracy and not known to our
Constitution. Some of the powers are
of such dimensions that they run con-
trary to the spirit of some of the
fundamental freedoms. I do not want
to go into the legal aspect of the mat-
ter; this has been considered by no
less an authority than the Attorney-
General of India and almost by the
entire Bench of the Supreme. Court,
which pleaded its helplessness in en-
forcing these freedoms. Now it is on
the Government to establish that there
is a justification for the assumption of
such powers which are extraordinary,
1 repeat, in a democracy and not very
much in the spirit of the Constitution
of this country.

The emergency was created to meet
a very special type of circumstance
with which we were confronted. The
whole idea in providing, in arming,
the Government with the emergency
was to enable it to meet the Chinese
challenge to throw out the Chinese
aggression, Then an unfortunate and
unforeseen thing happened. Within a
few days of the Government’s assump-
tion of the powers under the cmer-
gency, thé Chinese imposed on this
country a unilateral armistice, cease-
fire. The whole idea of Parliament
and the country in giving extraordi-
nary powers to this Government was
that we continue to fight the Chinese,
that we continue to take steps to
throw them out from the territory
which they have occupied. The powers
were never meant to be given to a
Government which was to acquiesce in
the humiliation of a unilaterally im-
posed armistic on this country. The
moment you surrender your right to
throw them out, the justification, if
there was any, ended at that wvery
moment. The emergency was to be

PHALGUNA 2, 1885 (SAKA)

Proclamation of 2048
Emergency

used as a sword, as an instrument to
push the enemy out.

I have said on another occasion in
Parliament—pardon my repeating it—
that what was meant to be a sword in
the hands of the Indian people, this
emergency, degenerated in the palsied
hands of this administration into a
broom in no time. The emergency
powers were given without a dissent-
ing voice, The emergency powers
were conferred on this Government
without a single dissenting voice being
raised from any quarter, either in
this House or in this vast country.
The whole idea was that we create
the necessary unity, build up the
morale, build up the economy and the
military strength to face the chal-
lenge across the Himalayas. In any
of these aspects, has the Govern-
ment been able to use the powers
which we conferred on them for the
purposes for which the powers Wwere
given to them? Can Shri Mathur, can
Shri Tyagi or any honest Congressman
say that this Government has served
any of those purposes by using the
emergency powers? Was the emer-
gency created only to get rid of some
unwanted elements? We have enough
powers under the provisions of the
Penal Code to deal with them,

Shri Harish Chandra Mathur: Let
us urge upon the Government to use
the powers for the purposes for which
we have given them to the Govern-
ment.

Shri Nath Pai: I am coming to that.
May I plead with them, let us be
honest; the matter is too serious. They
have made such a thorough mess of
the whole thing. If any proof for the
gross ineptitude and incompetence of
the present regime is needed, we
should look to the thorough mess they
have made of the emergency. The
emergency . is not a legal conception
only. It was not only to be in paper.
It was meant to be the stance and
posture of 440 million Indians. It has
gone; it has disappeared totally; we
can see that. There was to be this
posture of determination, of discipline
of dedication, ?
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[Shri Nath Pai]

Look at Kerala. Is thig the party
tha: can lead this country? What is
happening there? Shri Chacko has his
hands on whose throat? On Shri
Sankar’s throat. They are never say-
ing for the time being let us forget
our petty, sordid squabbles for the
crumbs of power and look to the
Himalayas. No, For every single piece
of power, for every crump of power,
they are out to have their hands on
the throats of people of their own
party.

We feel distressed; we feel pained.
The whole nation is in agony to see
this mockery. Never were so many
powers given by so many to so few,
Never was there such colossal waste
of so many powers. In my own State,
from which comes the Defence Minis-
ter of the country, what did we see?
We are known to be geniuses amd for
two Maharashtrians there wil] be
three political parties. But, overnight
everything was forgotten and the
whole State responded; and this is
what happened in every part of the
country; but not one single meeting of
the All Party Defence Committee has
been called—not one single meeting,
though 88 members representing every
section of the community voluntarily
joined it. Today we see that we have
sunk to the coarse vulgarity of people
who will misappropriate the Defence
Fund—from the soaring idealism of
the old pensioner who gave up his en-
tire pension of Rs. 7 which was his
only means of livelihood, from the
woman giving up the gold piece from
her mangala sutra, to the sordid busi-
ness of misappropriating money given
by widows. This is the kind of position
to which we are reduced. T would like
to ask him: Did you succeed in com-
bating blackmarketing?

An Hon, Member: No,

Shri Nath Pai: Did you succeed in
stopping profiteering?

An Hon. Member: No,
Shri Nath Pai: Only yesterday his

colleague, Shri "Swaran Singh, in reply
to Dr. Lohia’s question, said that the
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prices of wheat have soared like

anything. They gave an allowance of
Rs. 2|- to the Government employees
to fight the rising, soaring prices
of essential commodities. Within
five days of that prices went up even
further wiping away what little benefit
this dearness allowance had granted.
Had profiteering been stopped? Had
blackmarketing been stopped? Had
we created that military potential
which was to be built up using these
mighty powers? Had the economy been
strengthened? Had a new morale been
built up? We are, as said, a confused
people. We are a demoralised people.
And on whose shoulders rests the res-
ponsibility? Let us not make a legal
plea: We gave you all that you
wanted. I would like Shri Nanda and
his advisers to tell us which country—
not even in Britain during the war
did Mr, Churchill have the powers
which we willingly surrendered to this
Government—had such powers. Had
they used one-tenth of them? My com-
plaint, like theirs, is not that they had
been abused, which has been bad
enough, My basic complaint js that
these mighty powers given to create
a new India, an India which will be
able to stand up to Mao of China, have
been fully wasted in the hands of
this present Government and it is this
that he will have to answer.

Before I conclude may I say one
thing? I do not know where we are
drifting to. The kind of explanation
given only yesterday by the spokes-
man of the Ministry of External Affairs
will not satisfy anybody. We are
afraid, in the light of our experience,
whereas there is this posture of mili-
tancy towards China, whereas brave
words are being used and the barrage
of notes is being maintained to mislead
the public which is determined to
maintain the honour of this country
once again this Government behind
the back of Parliament and the coun-
try is going the slippery path of open-
ing the shady door of negotiations
with the Chinese, What is the mean-
ing, we want to know. There is no
justification. The moment Shri Shastri
used these phrases that we cannot
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allow a stalemate to be frozen com-
pletely that negotiations should take
place—unexceptional general princi-
ples—but if they have an application
to the position with regard to the
Chinese we need to be told where is
then the justification of the continu-
ance of the emergency. If all that we
need to do is to abandon the posture
which Parliament unanimously took
on the Resolution of the 14th Novem-
ber, if we dre going to tear it or if it
is only going to be put in the pigeon-
holes of the Ministry of External
Affairs then there is no justification
for demanding these extraordinary
powers.

We want to know categorically from
the Union Home Minister as to how
he justifies the continued enjoyment
of these powers. I am still refusing
to use the words “Scrap the emer-
gency” because my Party had the
courage of saying, “Have these powers;
we will give you more powers to de-
fend this country”. But now I am
asking him the other way, Justify
your demand for these powers and
tell us where you are taking this
country today. May I say that once
again this country must not be misled
by telling them that there is nothnig
wrong in talks. I am alarmed because
of the statement of general Ne Win
who, after seeing the hon, Prime
Minister of this country, within eight
days has issued a statement from
Rangoon saying that negotiations
should be opened on the basis of the
Colombo proposals. We were never
happy about the Colombo proposals,
That involved a cmprmise; but we
were told that the Colombo proposals
are only a basis to talk with the
Chinese to regain every inch of our
territory. I hope that the clarification
is true and we are not being misled;
but then the doubt comes because of
another disclosure: There is General
Ne Win’s statement; there is Shri
Shastri’s statement; adde to this is
Mrs. Bandaranaike’s disclosure that
she was assured by the hon, Prime
Minister that the Indian Army will not
move to the MacMahon Line. In the
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light of this how can you justify that
you need powers? The powers are to
be enjoyed by those who want to fight
and not by those who want to talk to
the Chinese,

+ft 98 : ANty wery, o fafka
AR AL T TG AT FACAET T gAnT
FIA FT TEAT @ § IqFT F g
FAT § | § 9% TSI FT GHGT &N
ey FXar § i dieg Jawa) #57 grew
& qre Y&ITE e v iy e Q) grew
Fod geafq Yom frm a1 5 Wi
T TF, TF 39 IH 9 ¥ A A4
ot #1 @ee famr g wraardEr
S AT 1 | AT X Y I AT 7
RO FT GEAT FIA HR SAHT ARG ¥
gIgT ¥ @ dFew & 0% 9 fF I
9w ¥ gAAEe are fRr o, @
3 I AT F 96 97 | T RS
¥ o9 TS wERT ¥ AW F gAwdr
fegorme & o at 7Y 7 9 W daaw
8 frar ar i O 3w §<ET AR
BT T 3§ AT F |y ar fF Wy
ATAAFTGT HT WIRT FT T, FoqT
sfw ¥ @3z X & 7 feravzng | AfF
T TAHET Fgi § ! Aerawr fawer
R& T o qR &1 F 7S 7S gAy
FET qIqT ST AT 5 3w F g Y
feafa & ST o= 7 v Y ¢ ST
fore a<g g™ & gard 7€, & qwemr
g fr 5ud o Qar e g & 5 agr
3w F Y FrE wrewdr 3§ 9@ o
fareY Y w3wr 7 Ay ARt T A
g Tt o fears @Y T ) 7w faeelt
§ a & w@ar g fF saeidr & €1 T
16:30 hrs.

[MR. DEPUTY SPEAKER in the Chairl;

rmfeat 7 &% Arafer & W og
o 3T @ U F fgg oy w2
o TG § AR o famw w1
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[+t =3]
vaa . fomr T & oW 3w R
AT et 0 W §, AFF I WA
§F fae o=rar qrad &1 I9ER TG
“Frm a0

AT gEe, st WEY, q qg
e e B e fod a3 W@ §
T gifwfeafor @ @@ & @ IR
T g g arfge | @)
g SEar g fF faew g wdw ¥
= 2w § e g g 3@ wafe #
R A 7 G F F1E A ¥4 AG
foar & 1 F7 g I T F
@Y gu A fowg o ™AW R F
S & T X qwdY @ ? o gasy
T Y, 7@ o TR T T FY
TR ¥ AT ¢ Had ™ R A
FaT TR T gIRT &Y TFw foar o
AT § AR SAF-wia e qar it
for 7 al & fgemsafgw  =@Q
T QA &, T ALY § | THST FT JTANT
g a@ YOI &1 T AMEg
o1, 98 I8N TG AT |

FH F TF AAAT g7 7 W
w21 FF g 3 & e feuet S §—
oF Ja qifieTT 7 a% ¥y w
AT Y O ¥ § 5% o g qEd
T & & 1 F FgA7T TRaT § fF W
BWIR 3T F A fziw 999 &, 97 9%-
FIT S T 1 FfT qoFR a9 7
F g Fae adf & | vum o= 7 g9
< Fr & £ gn azwd 98 #9901
YTRIT AL™E LY FAT ATt &, &1 Far
g FAT gW FT T4 F (A & guFear
F g9TQ @A WEAT & 7 fawer gy
T g3t F AT FrR gt woed & Jaw
F1 g I T pA fear F7a7 9v )
AT TFTX T GLF T LTI FT ITHNT
3 & masl FI wEEdr 539 & fag
T FTF T & ARATG! F7 797 F g
FIEE ) L
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a9 FIg FFT qFAEL ¥ AN
TR A, &7 I A fF e
¥ g THI }@ #Y §—ag T
ft 7 TR 91, AZ qUF § @
SqTAT | AT ATEAT FHIRT IATAT GEGET
T . @ qETAR § wuw wiwdnT ¥
AW 9T 1§ FAAG F 77 g
g9 ¥q1 fuar smar g ? araRe JAdr
g @efrem s @ E afse
AT F G U o JTHI Y AW Y
T TRSANE I A G & |

g T ¥ fF el Y arad
FT I9qTT AT & e fra g
far # A wafant s frog o
gftgar wae & wea are foar w@r
TR & owmw ae ¥ @S
ot g AT a= 73 Ry g § AR e
fame Frig & wrawg F€ § WY v
a5y & 1 W AW F A an a9
quT g T @0 491 fF 9= 7 @R
A g srEA A @ 5 gwer gEEar
FO F AU A qradet STy 1 AR
A AR ¥ 78 wRarE Wy fagr Tar av
fe &% wodt oF uF g afw & S
FTEITIT | T ATATE FgT FAT AT 7
T T ARATET g & T § ¢ qfeq
S & Far a1 i ag Ard A I ar
a% I qFAT & | AT T THHT AG A
2 5 7z Tei=dt o g g aF
et i 7 o frger ey Wy &
S AT IST & qrEt HI aifwfeger
& fgars Tur Wes aee fAFmw F
e o=t T F S9AIT A8 R
T, a1 AR 59 TS #1461
@r 9T @y g !

FET qF ATTAT F GAL FT G797 g,
e # ATAT $T ST AEHR AT AN G |
ug GIHR AT FT oA ifF ¥
gz W ¥ fau 39 7 s R R
wga g faan § i g dwned Yar aw
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T F i a1 AT &

faeg w3 T FET AT G 1 @AY

ATEAT F ATHFA FT TR HR v 7=
F AT BT FIEAA AT AT G
IR g TXFR AT 7 % SN
T F AT § AR 9w} Q&
T N 7 T W) R 3 A
et #Y T & fo ST s e
®T G T ¥ foAg TS T IER
F Y AT g F AL

Tgx fafew waide fRe dfaw
1 AN R FET 4 AR g
B & A1 7 7 e A T a<w
M FEAT 4T | I qE I e A
FHAR W FT AT T W -
T F AW FT AT AT W A ¥
T F FAA FHAT E I T[T 47
| W fafrex & agr ag feemm
& @ & 5 T g7 T FT T 7,
Aag Ty =T s W fE
AT FT T HR W {AT A
AT TR W @Y, A FHAS A
g 9 1 G &R | W HAE qET
Y £ Aify F FT0r 3T F T AW AR
99 FEEAT § F TS AT BTG
997 § AT AT F @ Y I e
T A T G|

Y TEE ¥ aT g 9 ¥
W OE WS R Y § fF W
T # IEE G 8, o R '
AT 91fEY | wifeanie A Y e W@
T # faay §, TR 9 S96T ITENT
e AT ITN @&
B =nfen 1 fagw et o @,
=ft wgamE, F w7 fF o a a #
R AT A R e 3w &
o § Y, dY | ag gE Ty
W IHHE F AT § | o @RI O
O { wreaw e, @ 99 &,
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“g z wz@’ W Ao wer e 7l
q FUF F T A 5T 7w
JY Jra— o F A § 98 a9
FE , O aER F WY ‘g T AR
Fg T qfvarie & gra faqr w1
TEX T AT AIEY W TR S
< & ifge

g aF TRl W a= g,
TR FCHR FT FFET 57 8 R
g guadt ¢ fF F M § @
RO FY QA FT ST FIF IGHT
TFIH IT @AW FT GFE FL TR F
T wifgq 1 AfET g gar A T
FET & | ST G FAAA § FF g
[ A srafeam SR FETE AW
AR &, &t TS QA FT IIAN FF
I R Y I FT 0 AR | AW A A
FIH IIT FT X FT ATEAT BT WA
I ¥ Wl A AR | WR FER
SqEAT & GIT & AT O O o
§f7 areE T ST &, At e it
FY Y FTITHAT TG § WK SER T
FT W A0lEW

s A g ey § fr m A §
TSI &1 AT AATH G/ | AR
wré av faege e dar g §
AR FIFT 3T F9 AT §, T I9F IR
¥ wgr wmar & fF 9fF it &, @
T ag FHAR § W Ja0 T FAQ
TR W gW TN I wr
TATRE NFRFFIaLFw
T AR &, T8 T AT HAA

Fareg o9 & W E 99 @ §
IT W A g w Y e g S
AL FY GO GH FIH FAG T 0
[ A AT W F AEY )
wfar gt &Y, 91X, O G aF A
Fw T TR
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W R & o ¥ @ Wegm a
o FI g AT AT § WA F@
E T Y=t #1 g 3 37 igw

st IRy WA,
AN wE oz¥ AT ¥ v fag
TR AT F A T TR AT
qr w, s araard, # aw@ &
7g W WNT FRT F—FT T TE X
qwa Fa g gadR o
gafer R Al & R ¥
AfFT 38 € Tog & T g FA
M, 79 A 9§ AEF J& g, wrw
@ Y W qg §AR X1 Ay £
frg ofifedfa § ooofeil #1 seam
a1 far v @ 9R e A fdeta
g

I AR AT A T T WO
forar ar offT EHI OTHA O WoET ofe
feafa €Y | 3@ & MY wawe ofefefa
Yl maft off/m Y@ w
srenr &Y 7Y fear &, Sfe sw A g
wrat wefagi §1 39 F w0 F I AN
g e fean § o A ) ™ ww
Tfmy dRIamagi o R E
Wi Z@ GREn ©7 gH RReT & faar
Y T AN | wifFE @ A
T Y, TA WY 4 9WE o AwEq 1
u frwmg § B wmefic & A«
WO @ W, ol § wee e
FT AT aga Saver a} frar g, aifeemm
¥ g F@iR H—gm g
fex &% oY Fr 3@ & w9 #
% o fow Argw & Iw I g—www
TN FT W Y WR @ | gEr
whm a1 W AR
afrena & qodd @ @ o™
TR g AEedl A ag afearie
g i v Ed 4 5% W arE @1 @
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& g T e o ooy
NRene F ¥ g d o=l o @™
o Al & frard & faers
R 1t A T a9 & oy
ST

fam 1 o=t = A e

WA, A g A TS T AR

T A AT AT ¥ Yar ¥ fyg
| AR qUE Y weq S 4 9w
gra gt fafreee vk wt o X
7g forvarer fewmar ar 5 gw gud=l # v
AAAT A AL g 1 AT W
I FT AT TETAT gAY &, 1 I AT
TN FT6F AT RIS 7 & T
g, T WY W 2 1 A WY Mo s
g farier & oY f5 e goroe
T qrowae A fFar s, afe
3¢ # fraqe frar erm, &t g Wt
I T ST | T qrferariiE F1 0 FAH
¢ fr 92 29 fr 2w &t a0 ¥ 9 IR
fast & @ &1 i @ @
R o AT g€ &, IW F7 QT U

g o faFme SF & aw o
T TATRAT 99 Q@ &, BroveaT @A
WHRE WM B 1@
TRE ¥ w2 ST geaery T8 I gEAr
Lo g rawar g 17 I
o7 gF fgd | wriw g, s
arqurt § & gy & 7 o7 aw g 2w
FT TT I T A AFIF &
TR AT § W g Y Rt
¥ TR WA G G FIAT §, 0 A qg
AR AT

o1R F dw § gt s qww
T whed ? i § @ A &
ferelt 9T QA=Y T T 8T Wy |
T I F G @ wifew @ §
AN o T @ g g
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oy et F FErt O W oy W
& 39 fr W I gl @t ¥
FBTINE? IR AR TFW frq § fr
TgTEY Tt § A AW @A T G
w9 TAF | AR g g owr &
37 ® agY qarr T § 5 S meAr
fewraa & foa aar 3T & & faw &=
ARG iT @ERA
g T8 1 72 o nfegT ar wd gk
T | 98 uHE FT JY4W g, I/ F1 9
LSRG EAESE: ER R ]
fog & sg @1 Y Sl A qar TG T
& qar 7 & 1 & wre ¥ ag A wwar g
frghamag @ am T IAT T @
&7 " #} fggr #® Swar =
ag @ Jar wrfea 5 3o dar @
@ g ) oy fafaw 93 o § ww A
gyt darr & fafgear s & 20
@ R # ) W g gom w1
qFEA T TG T WK g I8
feafew @R wa{ @ aga a&7 -
Y gAT EeiY | R B A IR FE)
Wt 7 & AT g gk T Ay faer
¥ am, @ g faeT & a0,
T TAT AT FY A F U9 WY, €A
ufus S M A TorrerT X F A
WY, Wi T g FA F qg
R FIE WSET A A Ig TAA B
0 T afew wmy el | W AR 7
oy fag #fg

¥ agw g 5 PR W oRddr
T ATATYS T Erar § A wo e
Iq 9 1 gF 917 AR 7@ AN F gw
GO FT 8T ST | gF @ AR AF
R Fr g a1 Ao TR A &
st 37 F AR AT & & g
IQ H1 AR AT TG A A w9 7
QHTHET IR & S

TR Arqurd S ¥ wey ar f gfee
ol &or HRR B AT e feae
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21 % o Yo A g 1w gl dard
F T /YT firer § 9% afx gfomr #t
4T Qe & 0F oF AT aEer
%1 fagarg & 5 oY afoom g 7 o o,
It g g X o 4t 5 oF o g
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fag ot wwE & 98 AT s e
T F fag g dw @ g,
ugt I garE g § @ W g aw
TG IS, Iq qEE GO | S=TE
Tg W P g 5 T oW g W
O A9 WS | G T gEe gard
Wi F G T T R, T AT AW A
AfeT A WTa F, I AW F S §
W AEEE FE g S
W fergeam & @R § qar =t
o HT WY & A T oY A @/
§ % = v dar FfAY, I
WIS FGA | AT F FAWT F
SRR e [ ¥ W o oaw W
FEQ FTE FIETIT FT A F AT
arfed T8 & g & 1 AT X wg
%3 T T | wFA F oAt 5
AT qgT T g )

R 7o faaw § fr arfeeaw
QSR R, AW wfw A @R )
SF 7 T i feemd g 1 N S
QT =T 97 g f6T arar @Y v g )
§ fege 9N W ¥ 9 9w
fearaat #1 AR F W T A v
¥ fiv W 3 g 3§ mferer K S §
N T BT T AwA ) F A A
T A fF W T fawd ue A
T § s fegea A afa o1 §
T § T@a [T & A1 § I WeR
FO I @ T F 9w fmA ¥
oY X ¥ afF SR IR gamEn
A gk g F I ATFAET AT )
TR T § 5w w\ w8
T, g 1 € ¥ @ afeaa ¥ aw
LR GBI R
7} § 5 WY 99 T 9T que €9
T Y AT | TEF FTCT T
o wfew k1 gew B e
v fed fr fegw wax § &
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AW A q@ R fF @A @ ogwr @
AR WRr TIEE ST EEEr QT &%
WId # W & faw qard %0

o T AR wYfgan (Fara= ) :
FeTE wEE, & ¥ €6 FA B P
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FHET AT AR | T gerw § s
AT AR A @AE ¥ FE g ¥ R
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¥ IO ARAT § | WA, 98SR &
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¥ GFE FTT T ITHT ATST A F |
ST JTET R 9T FAR R F g
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oY ¥, 98%0 ¥ Y A, ITHT A@T gaATw
i 3 Y 1 o A F @l S
aTh & fE a1 € 99 ¥ gme 9ifex
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TEY 1 T FTIA WAL, 18R
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AR T F g Far 41, A g
T FEAT F F g I 91 1 9w
g § § oM o & 9 e
T AEATE | §FE T R ¥ fag
Fmar ?  fade & fawrs 2w A @
W F fag o 2w ¥ fe=rs, svEr ¥
faems FFR Y W FW F fag ?
et & fiaTs 3w A W1 FA F fag
% FA F1 & qUF aFAT g | AT
qg FA T AW GTH IR & TR F
T § fY, TR FT g9 WA &
o o] ST & fawms e w1
¥ faw {1 < awed ¥ & fad oy
St ¥ T HY qIF WO A K
9 g | 9F AW ¥ @ A OF
Pz & fog WY ag W FIT T @A
AfgA 1 TR TN e ¥ gy &
mi=r W) 37 & A & fag o= o
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¥ i WY YT St kAl AW @

oY, Tt §9OT F FAX T4 | AT
@y a8 foaer fawfar % e
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S OF T a1 g gy g § fw
g e & gEEEr s fegww
N o, Afq T T R W TG
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Proclamation . of 2068
Emergency
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Mr. Deputy-Speaker: The hon.
Home Minister.

An Hon, Member: You extended the
time. ... (Interruptions.)

Mr. Deputy-Speaker: We are in the
extended time,

The Minister of Home Affairs (Shri
Nanda): Sir, this debate whatever
has been said in the course of the de-
bate by many Members of this House,
has been for me a source of, not of
any annoyance but....

Shri Tyagi: of encouragement?

Shri Nanda: Yes, it may be en-
couragement; inspite of the things
which have been said and which may
appear as if hon. Members wanted to
scrap the Proclamation of Emergency
yet the underlying current is very
different so far as most hon. Members
are concerned. I appreciate it. I
tried to comprehend the inner purpose
and the inner feeling. The basic
attitude ig patriotic, it jg for the pur-
pose of strengthening this nation and
not for doing any harm to the big
cause of nation’s survival, nation’s in-
tegrity. I understand it, I welcome
very much and feel deeply gratified. 1
recall to my mind; my mind runs back
to the hour to that day when here the
House with complete unanimity wel-
comed the proclamation and extra-
ordinary powers were placed in the
hands of the Government to deal with
the state of emergency to strengthen
the defence of the nation and prepare
the people to face the aggression that
had arisen. At the same time, in the
country too, people rose as one man.
There was such a wave of enthusiasm;
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the whole atmosphere of the country
was charged with g new spirit and
we look back on that with pride and
with hope, That is really the spring
of our strength, the strength which we
need in order not oniy to face this
big problem which looms large before
us, but the threat which is posed,—but
also the other problems which are at
the moment creating in some circles
a sense of discouragement, almost bor-
dering on despair, to use the words
of an hon. Member—] am in great
friendship with him, and they were
sincere words, not simply said in a spi-
rit of accusation. I hope that we will
try to recapture that spirit and try
to bring back that great wave of en-
thusiasm into this country, becauze
after all, the purpose is common.
Does anyone ever think that thic
i country, in its efforts to face the
enemy should in anyway be weak-
ened? Nobody does that. I accept
that position. Therefore, the purpose
is common, So, let us address our-
selves to the content of the resolu-
tion and the issues that have arisen
in that spirit.

A number of questions have been
thrown up and they should be answer-
ed. Many issues have emerged, and
we have to face them. I would
like to deal with the matters again in
that spirit, a spirit of common de-
termination to ensure that the object
of the declaration of the emergency is
tulfilled as rapidly as possible, and let
us try to consider the problems and
the issues which have therefore come
“n before ug and which are looming
‘irge before us.

7

Firstly, 1 believe this is common
ground—and I am saying it on behalf
of the Government—namely, the ex-
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ceedingly far-reaching, almost sweep-
ing powers, which this Parliament
placed in the hands of the Govern-
ment, were not intended for any or-
dinary purpose. Mention was made
of the sword versus the broom, Cer-
tainly if there is no high purpose to
be served, then surely the Govern-
ment would not have been invested
with those powers, and it should try to
divest itself of those powers. I amn
absolutely clear about it. If there is
no crying before us, why should we
have these powers. That is common
ground. If the various provisicns,
namely, the Defence of India Act and
the Rules are not needed, and if they
are staying on there in the statute-
book and if we are having those
powers and if we are only using them
for certain ordinary purposes which
could still be dealt with under the
qrdinary law, there is no need for the
emergency to be there. I accept that
and I would be prepared to be judged
by that test: if actually we have come
down to that position that the main
or the real intent of the proclamati-n
is not being served, not being pursu-
ed—and that is the first thing—and
secondly that there is no such need.
But these two things are very impos-
tant.

Deputy-Speaker: The hon. Minister
may continue on the next day,

17.00 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
February 24, 1964/Phalguna 5, 1885
(Saka).
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